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The G overnm ent do not entire ly agree w ith the 
opinion of the authors because productivity of oilseeds 
has increased from 570 kgs./ha. in 1985-86 to 848 
k g s ./h a . in 1994 -95  and as such  the  o ils e e d s  
production has gone up on account of increase in area, 
h ig h e r p ro d u c tiv ity  on a cco u n t of R esea rch  and 
D evelopm ent efforts and rem unerative prices to the 
farmers.

The Indian Council of Agricultural Research as a 
part of this R and D programme has already launched 
All India Coordinated Research Projects on Oilseeds 
and evo lved  b e tte u v a r ie t ie s  of seeds and b e tte r 
production technology. The Government has promoted 
R and D in the post harvest and processing technologies 
through the Council of Scientific and Industrial Research. 
The Government is also promoting oil palm cultivation 
in the country.

Review of TADA Cases

*276 SHRI G.M. BANATWALLA : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the National Human Rights Commission 
and the National Minorities Commission recommended 
to review the TADA cases in their respective reports;

(b) if so. the details thereof: and

(c) the action taken by the Government thereon?

THE M IN IS T E R  OF HOME A FFA IR S  (S H R I 
INDRAJIT GUPTA) : (a) and (b). National Human Rights 
Commission (NHRC) has not specifically recommended 
to the C entra l G overnm ent to review TADA cases. 
However, the  C om m ission has been rev iew ing the 
position with regard to TADA cases since 1995-96 with 
representatives of the Ministry of Home Affairs and the 
State governments. In its Annual Report for 1995-96, 
the  C o m m iss io n  has urged  th a t the  R ev iew  
C om m ittees set up in ind iv idual states should meet 
regularly as has been directed by the Supreme Court. 
The National Commission for Minorities has. however, 
not made any recommendation regarding reviewing of
TADA ca se s , a lth o u g h  in June 1994 it had 
recommended repeal of TADA Act.

(c) Apart from periodic review of TADA cases by the 
C en tra l R eview  C om m ittee  and the  S ta te  R eview  
Committees, Central Government has issued instructions 
to the State Governments/UTs from time to time that 
adequate and immediate steps must be taken for early 
completion of investigation and prosecution of the TADA 
cases and they should give strict instructions to their 
prosecution branches not to obtain adjournment in such 
cases. As regards cases which are at trial stage, they 
have been advised to take measures to facilitate speedy 
trial. The Central Government is closely monitoring the

progress in these respects.

Konkan Railway Project

*277. DR. LAXMINARAYAN PANDEY :
SHRI ANANDRAO VITHOBA ADSUL :

W ill the M in is te r of RAILW AYS be p leased  to 
state :

(a) the schedule of the Konkan Railway Project as 
originally conceived/approved and the cost estimates 
thereof:

(b) w hether the schedu le  for com pletion of the 
project has been badly delayed, leading to the huge 
cost over-runs:

(c) w hether severa l tunnels and portions of this 
Railway line have caved in. resulting in huge loss of 
the human lives and money:

(d) if so, details thereof: and

(e) the present status of the project?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS 
PASWAN) : (a) The Konkan Railway project as originally 
conceived was to be completed in a period of 5 years 
viz by Oct.'95. The cost of the projects as sanctioned 
was Rs. 1043 crs. at 1989-90 price level

(b) Due to a g ita tio n  in G oa. and une xp e c te d  
geo log ica l and o the r te ch n ica l p rob lem  as well as 
financial constraints, the project is slightly delayed, and 
it is expected to be com pleted by Oct'96 for goods 
traffic and Dec’96 for passenger traffic.

(c) and (d). There were a few cases of tunne l 
collapses and fa ilure of cutting s lopes/em bankm ents 
However, cons idering  the adverse soil conditions in 
which these tunne ls  and cu ttings/em bankm en ts  are 
made and the heavy intensity of rain fall in the area 
such failures could not be avoided. The total number of 
casualties on account of tunnel collapses was 19. All 
th e se  d e c e a s e d  men w ere  b e lo n g in g  to tu n n e l 
co n tra c to rs  and n e ce ssa ry  exg ra tia  paym en t and 
com pensation  has been a rranged in all cases and 
employment to one dependent of each deceased person 
has been offered by KRCL.

(e) The p ro je c t is n e a rin g  co m p le tio n  and is 
expected to be comm isioned for goods traffic by Oct’96 
and passenger traffic by Dec‘96.

National Watershed Development Projects

*278. SHRI SARAT PATTANAYAK : Will the Minister
of AGRICULTURE be pleased to state :

(a) w hether the G overnm ent have reviewed the 
p e rfo rm a n ce  of N a tio n a l W a te rsh e d  D e ve lo p m e n t 
Projects during the last three years;
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(b) if so. the names of States where the projects are 
not working satisfactory: and

(c) the s teps taken by the G overnm ent in the 
matter?

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) Yes. 
Sir. A four tier monitoring and review mechanism has 
been  p ro v id e d  in the  p ro je c t fo r re v ie w in g  th e  
implementation of the project at national, state, district 
and block levels. R ecently a deta iled review of the 
p ro jec t was undertaken in the m eeting of N ationa l 
W atershed D evelopm ent Policy and Im plem enta tion  
Committee, the apex body on 18th July. 1996 and two 
days National W orkshop held on 18th and 19th July, 
1996.

(b) and (c). These reviews have indicated that the 
States/UTs where the performance is found to be less 
than satisfactory on an overall basis are Assam. Bihar 
Goa. Arunachal Pradesh and Dadra and Nagar Haveli

Based on the period ica l in tensive review of the 
pe rfo rm ance  of these S tates, conce rns have been 
comm unicated from time of time to the States by the 
Central Government to remedy the situation As a result 
of these intitiatives. the perform ance in many of the 
ea rlie r s low -pe rfo rm ing  S tates has begun to show 
distinct improvement

Private Sector in Afforestation Programmes

*279 SHRI K. PRADHANI Will the M inister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the Government propose to allot forest 
land to private sector for prom oting the afforestation 
programmes; and

(b) if so, the details thereof9

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) (a) No forest land is proposed to 
be a llo tte d  to p riv a te  s e c to r fo r p ro m o tin g  the 
afforestation programmes

(b) Does not arise 

[Translation]

Encroachments on Railway Land

*280 SHRI K.D. SULTANPURl : Will the Minister
of RAILWAYS be pleased to state

(a) the total land of the Railways encroached upon 
by the people;

(b) whether the Railways have filed cases against 
the encroachers; and

(c) If so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS 
PASWAN) ; (a) About 2500 Hectares of Railways land 
is under encroachment.

(b) Yes. Sir.

(c) 35963 cases have been filed  under Pub lic  
Prem ises (Eviction of U nauthorised O ccupants) Act. 
1971.

[English]

Territory of Darjeeling

2058 SHRI R.B. RAI : Will the M inister of HOME 
AFFAIRS be pleased to state :

(a) whether the G.N.L.F. of late has been raising the 
issue of taking steps for the constitutional incorporation 
of the territory of Darjeeling;

(b) if so. the stand of the C entra l G overnm ent 
regarding this issue

(c) whether the Governm ent have com m unicated 
their view to the G.N.L.F.;

(d) if so the details thereof: and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) (a) 
Shri Subash G hisingh, as P res ident of the G orkha 
National Liberation Front had filed a W rit Petition in the 
Supreme Court seeking directions to the Government of 
India to form ally absorb the te rrito ries  of D arjee ling 
in c lu d in g  K a lim p o n g . A ssam  D o o a rs  and B e n g a l 
Dooars. in the Union of India through a Parliamentary 
leg is la tion  The Suprem e C ourt had d ism isse d  the 
Petition

(b) These are integral part of India.

(c) to (e) In a m eeting held on 5 .3 .1992. Shri 
Ghisingh. President of the Gorkha National Liberation 
Front, was apprised of the correct position of the issue 
by the Home Minister

Unreserved Coaches in Long Distance Trains

2059 S H R t R AJE S H  R AN JAN  A L IA S  PAPPU 
YADAV : Will the Minister of RAILWAYS be pleased to 
state :

(a) w he the r the G ove rnm en t are aw are  of the  
ra ilw ay  jo u rn e y  u n d e rtaken  by a la rge  num ber of 
labourers from Purnia Division of Bihar to Delhi. Punjab 
and various other parts of the country

(b) w hether G overnm ent are a lso aw are of the 
difficulties being faced by these labourers due to the 
negligent number of unreserved coaches in the long 
distance trains;


